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IN THE CENTRAL ADMINI5TRATIUE TRI8UNAL/
I  

HYDERABAD BENCH : AT HVOERABAD. 

* ** 

O.A. No. 240/93 
	

Ut. of Decision : 27.12.93 

D. Shenta Rac 	 • Applicnt. 

Us 

Union of India represented by the 
Secretary to Govsrniaent, 
Ministry of Water Resources, 
New Delhi. 

Chairman, Central Water Commission, 
R.K. Puram, New Delhi, 

Pay and Accounts Officer, 
Central Water Commission, 
?th Floor, Seva Bhavan, 
R.K. Purarn, New Delhi, 

Chief Engine0r, 
Central Water Commission, 
Water Resources Organisation, 
Shantinagar, Hyderabad. 28. 	. . Responderts. 

Counsel for the Applicant 	: Mr.N. Rams Mohan Rao 

Counsel for the Respondents : Mr. N.R. Dsvaraj, 
Sr. CCSC. 

C OR AM 

THE HON'BLE DUSTICE SHRI V. NEELADRI RAO : VICE CHAIRMAN 

THE HON'BLE SHRI R; RANGARAJAN : MEMBER (ADrlN.) 
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O.A.No.240/93. 	 Date: O'ThI 	.5S3 

J U D G M E N T 

as per Hon'bleSri R..Rangarajan, Mmmber(Adrninistratjve) I 

The applicant submits that she is the widow of late 

Sri D.B.Prasada Rao who worked as Deputy Director in Central 

Water Commission and expired on 13.6.1983. After the death 

of her husband, the applicant was sanctioned family pension 

of Rs.38400 per month upto 13.6.1990. As the minimum pen-

sion has been increased to 22i Rs.375/- p.m. from 1.1.1986, 

she will be getting a family pension of Rs.375/- p.m. after 

13.6.1990. 

The applicant was given appointment on compassionate 

grounds as Stenographer Gr.III with effect from 31.9.1983 

and joined the poSt on the same date. She submits that 

not only the D.A. on family pension has been stopped but 

an attempt is being made to recover a total amount of 
	

Jt 

Rs.58,350-00, the D.A. on family pension paid to her earlier, 

as she was emlod as Stenographer grade.III on compassionate 

grounds. 	This O.A. has been filed for a direction to 

pay the applicant D.A. on family pension from the date she 

was employed. 

In the Judgment dt. 13.9.1993 in O.A.No.1116/93 it 

was held by the TrIbunal wherein one of us (Hon'ble Vice-

Chai'rman) was a Member, that D.A. on family pension cannot 

be withheld for compassionate ground appointee. The above 

decision was basedon the orders in O.A.No.801/91 dt.31.1.92 

on the file of Madras Bench and in O.As. No.1132, 1133 of 

1993 and 1134/92 dt. 25.1.1993 on the file of Ern&culam Bench 

as there is no statutory provision to withhold the D.A. on 

family pension. 



Ram/- 

S 
I 	3 . 

	 4.  
4. 	we find it reason to differ from the orders of this 

Bench in O.A.No.1116/93 and we fully agree with the tea-

sonings given in that O.A. 

S. 	As per the practice followed by this Bench, monetary 

relief in such cases will be limited to one year prior to 

the date of filing of this O.A. As this O.A. is flIed on 

17.3.1993 we direct the payment of D.A. on family pnsion 

from 1.3.1992. The interim orders of this Tribunal !dt 

22.3.1993 directing the respondents not to make any recovery 

from the applicant towards the relief amount already paid 

on the family pension also stands. 

/ 

6. 	The O.A. is ordered accordingly. .No costs. 

(R.Rangarajan) 	 (V.Neeiadri Rao) 
Member(Admn.) 	 Vice-Chairman 

Dated 	Dec., 1993. 	 IT 

Grh. 	 Dsput4Reqistrar 3.L.fj 
Copy to:- 

1 	Secretary to Government, Ministry of Water Resourbes, Union 
of India, New Delhi. 

Chairman, Central Water Commission, R.K.Puram, Nei Delhi. 

Pay and Accounts Otficer, Central Water Commission, 7th Fl 
Soya Shaven, R.K.Puram, New Delhi. 

ChieP Engineer, Central Water Commission, Water Resources 
Organisation, Shantinagar, Hyd-28. 

One copy to Sri. N.Ram Mohan Rao, advocate, CAT, Hyd. 

One copy to Sri. N.R.evaraj, Sr. CGSC, CAT, Myd, 

One copy to Library, CAT, Hyd, 

8.1  One spare copyL. 

J1 : .- - 
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